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Traffic Violations py Two-wheelers
Scooter Drivers

*250. PROF. AJIT KUMAR
MEHTA:

SHRI R. L. P. VERMA.

Will the Minister of HOME
AFFAIRS be pleased to state:

(a) what are the trafic violations
for which 5 two-wheeler secoter dri-
ver can be challaned in the Capital;

(b) whether these ruleg are given
wide publicity and if so, what js the
media;

(c) what is the check to see that
traffic police does not challan law-
abiding iwo-wheeler scooter drivers;

(d) whether drivers so challaned
are given any opportunity to repre-
sent their case and if so, what and if
not, the reasons therefor; and

(e) whether drivers so challaned
are straightaway asked {o appear in
the courts and if so, why?

THE MINISTER OF STATE IN THE
MINIZTQRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) to (c). There are numerous vio-
lations of the Traffic Rules, like driv-
ing withouy liceace, without registra-
tio1 Certificate, over speeding, plying
agaiost restrictions, violation of ONF.
WAY restrictions, overtaking from
left side, overtaking from wrong side,
Cisobeying Traffic Signals, impropor
and obstructive parking, triple riding
disobeying of any lawful dircction,
without Insurance Certificate, reckless
and dangerous driving, driving under
the influence of drugs/drinks, without
12 Plate or displaying I Plate not
in accordance with instruetions, not
displaying registration marks propm-
ly, crossing stop lines, without hel-
mets, without light without horn, and
without silencer.

2. The relevant rules are contained
in the Motor Vehicles Act 1939, the
Delhi Motor Vehicle Rules 1940 and

799 L. S.——5.

the Regulations framed under the
Delhi Police Acl. These publications
are public documents.

3. The work of the challaning
Officers is supervised by Senior Police
Officers.

4. If a person feels that he has been
wrongly challaned, he can send a
complaint to Senior Police Officers.
He has also an opportunity to contest
the case in the Court.

5. If the Mobile Court is available
on the spot, the violator is produced
before the Mob11e Court, otherwise a
date is given tor appearance before
the Court. Mobile Courts are meant
to ensure speedier justice.
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Production Capacity of H.E.C., Ranchi

*252. SHRI NIREN GHOSH: Wil
the Minister of INDUSTRY pe pleased
to state:

(a) has HEC, Ranchj the capacity to

fabricate one million tonne complete
plant annually;

(b) if so, whether this capacity has
becn utilised so far; and

(c) if not, for how long the capacity
has remained under-utilised?

THE MINISTER OF STATE IN THE

MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) Yes,
Sir.

(b) No, Sir.

(c) From the beginning upto this
time.

JUNE 26, 1980
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Trade Union Rights to Policemen

*253. PROF. P. J. KURIEN: Will
the Ministey of HOME AFFAIRS be
pleased to state:

(a) whether Government are aware
of the proposed sanction of Trade
Union rights to policemen in West
Bengal,;

(b) if so, the impact of the same
on other States; and

(c) whether the Central Govern-
ment are considering a proposal to
issue any guidelines to the States in
thig regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) According to the information re-
ceived from the Government of West
Bengal) no Trade Union rights have
been conferred on policemen in the
State.

(b) and (c) Do not arise.

Ban on Parties believing jn Violence

*254. KUMARI KAMLA KUMARI:
Will the Ministey of HOME AFFAIRS
be pleased to state:

(a) whether it is g fact that most
of the candidates murdered in the
recent Assembly elections belonged
to Congress(I); and

(b) whether Government propose
to ban those parties who believe in
violence?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) No, Madam.

(b) Any party can be banned only
under the Unlawful Activities (Pre-
vention) Act, 1987, as amended by
the Criminal Law (Amendment) Act,
1972. The question whether the
provisions of this law should be in-
voked in respect of any party, is ex-
amined by Government from time to





